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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM,
NEW DELHI-110066

COURT NO. II

Service Tax Appeal No. 776 of 2007

[Arising out of Order-in-Appeal No. 172(RKS)ST/IPR-1/2007
dated 04.10.2007 passed by the Commissioner of Central
Excise (Appeals), Jaipur-I, Jaipur].

Date of Hearing/decision: 29'" June, 2011

For approval and signature:

Hon’ble Shri D.N. Panda, Judicial Member;
Hon'ble Shri Mathew John, Technical Member

1 | Whether Press Reporters may be allowed to see the
Order for publication as per Rule 27 of the CESTAT
(Procedure) Rules, 19827

2 | Whether it should be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for publication in any
authoritative report or not?

3 | Whether Their Lordships wish to see the fair copy of
the Order?

4 | Whether Order is to be circulated to the Departmental
authorities?

CCE, Jaipur-1 Appellant
Vs.

Shri Avadh Soni Respondent

Present for the Appellant : Shri Fateh Singh, D.R.

Present for the Respondent : None

Coram: Hon'ble Shri D.N. Panda, Judicial Member
Hon’ble Shri Mathew John, Technical Member

FINAL ORDER No.g*r];zél] Y DATED | 77-\




ST/776/2007
Per D.N. Panda:

Learned Commissioner (Appeals) has considered the
plea of the respondent in Para & of his order. He was
satisfied with the proposition that the provision of Section 80
of the Finance Act, 1994 shall be applicable to the
respondent. He noticed that tax and interest has been paid
voluntarilvy by the respondent. He again tried to analyse
Section 80 in terms of Para 7 of the order. This clearly shows
that the Commissioner (Appeals) has exercised his
discretionary power and relieved the respondent from penal
consequences. Noticing no infirmity in the impugned order,

Revenue’s appeal is dismissed.

(Dictated & pronounced in the Open Court.)

(D.N. PANDA)
JUDICIAL MEMBER

(MATHEW JOHN)
TECHNICAL MEMBER




